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. No. 414/Vidhayee & Sansadiya Karya/2005
Dated Dehradun, January 27, 2005

: NOTIFICATION
Miscellaneous

In pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttaranchal
Non-Government Education (Amendment) Repeal Bill, 2005 (Uttaranchal Adhiniyam Sankhya 04 of
2005).

As passed by the Uttaranchal Legislative Assembly and assented to by the Governoron
January 27, 2005. .

THE UTTARANCHAL NON-GOVERNMENT EDUCATION (AMENDMENT
AND REPEAL) ACT, 2005
(UttarancHAL AcT No. 04 oF 2005) -

2
To amend the Uttaranchal (The Uttar Pradesh Intermediate Education Act, 1921) Adaptation
and Medification Order, 2002 in the context of the State of Uttaranchal relating to non-government
aided intermediate schools of Uttaranchal and repeal the Uttar Pradesh Secondary Education
Services Selection Board Act, 1982 (Act no. 5 of 1982) (As applicable to the State of Uttaranchal)

AN
AcT

Enacted by the Legislative Assembly in the Fifty-fifth Year of the Republic of India as follows :--



Amendment in

section 2(DD)

of the Principal
Act
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Chapter—l
Short Title, 1. (1) This Act may be called the Uttaranchal Non-Government Education
Commencement  (Amendment and Repeal) Act, 2005.
and Extent
(2) It shall come into force at once.
(3) It shall extend to the whole State of Uttaranchal.
Chapter--2
Amendmentin the 2. After section 2 (AAA), a new sub-section (AAAA) shall be added in the
Hgm;déa' (ghe Uttaranchal (The Uttar Pradesh Intermediate Education Act, 1921) Adaptation and
,merrmergi;: Modification Order, 2002 (hereinafter referred to as Principal Act)--
Education Act, “(AAAA)--Director means “Director of School Education” and it also includes,
;ﬁﬂ:ddmag?jgﬂ" except for the purpose of section 3, Additional Director of Education, Headquarter.”
Order, 2002
Amendment in 3. In section 2 (BB) of the Principal Act, the words “District Inspector of
:E‘E?i‘;"ﬁg 2 School” and “Regional Inspector of Girls School” shall be substituted by the word
Principal Act “District Education Officer”.

~ 4.Insection 2 (DD) of the Principal Act, the words “Divisional Deputy Direc-
tor of Education” shall be substituted by the word “Regional Additional Director of
Education”.

5. After section 16 GG of the Principal Act, a new section shall be substitued, as
follows :-

{16 GGG) (A) Regularisation of appointment against short term vacancies—

(1) Substantive appointment shall be given to such a teacher by the
Management, who--

(a) was appointed by promotion or by direct recruitment in the lecturer’s
grade or trained graduate grade on or after May 14, 1991 but not after August 6,
1993 against short term vacancy in accordance with paragraph 2 of the Uttar Pradesh
Secondary Education Services Board (Removal of difficulties) (Second) Order, 1981,
as amended from time to time, and such vacancy was subsequently converted into
a substantive vacancy;

(b) possesses the qualification prescribed under, or is exempted from such
qualifications in accordance with, the provisions of the Intermediate Education Act,
1921;

(c) has been continuously serving the institution from the date of such
appointment unto the date of the commencement of the Act;

(d) has been found suitable for appointment in a substantive capacity by
the Selection Committee under sub-section (B) of section (16 GGG).

(2) (@) The names of the such teachers shall be recommended for sdbstan-
tive appointment in order of seniority as determined from the date of their appomt-
ment;

(b) If two or more such teachers are appointed on the same date the teacher
who is elder in age shall be recommended first.

(3) Every teacher appointed in a substantive capacity under sub-section (1)
shall be deemed to be on probation from the date of such appointment.

(4) A teacher who is not found suitable under sub-section (1) and a teacher
who is not eligible to get a substantive appointment under said sub- sect10n shall
cease to hold the appointment on such date as the State Government may by order
specify.

(5) Nothing in this section shall be construed to entitle any teacher to
substantive appointment, if on the date of the commencement of the Act referred to
in clause (C) of sub-section (1) such vacancy had already been filled or selection for
such vacancy has already been made in accordance with the Act.”

-



TOANAd MR TWE, 27 WG, 2005 30 (AT 07, 1926 @ WHEY)

“(B) Selection Committee for Regularisation--There shall be a Selection
Committee in each Region constituted of--

(i) Additional Director of Education of the Region-- Chairman.
(i) Senior most Joint Director of Education of the Region--  Member.
 (iif) District Education Officer of the relevant District-- Member.”

Chapter--3

Repeal of the Uttar Pradesh Secondary Education Services
Selection Board Act, 1982

6. (1) The Uttar Pradesh Secondary Education Services Selection Board Repeal and

Act, 1982 (Act no. 5 of 1982) (As applicable to the State of Uttaranchal) is hereby Savings
repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the Principal Act referred to in sub-section (1) shall be deemed to have been done or

taken under the corresponding provisions of the Act as if the provisions of the Act
were in force at all material times.

By Order,

l. J. MALHOTRA,
Principal Secretary.
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